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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI
0O.A. No. 764 198 7
xxKrdeeRNo.
DATE OF DECISION __ : 10.3.1987.

y SH. GAJENDRA S INGH Petitioner

& ~ Ms ¢~ MAJA bnR@MLA Advocate for the Petitioner(s)

Versus
UNION OF INDIA Respondent
’i
EIORAM :

The Hon’ble Mr. p, Srinivasan, Member (A)

The Hon’ble Mr. Ch. Ramakrishna Rao, Member (3J)

(Judgment delivered by Hon®ble Shri P, Srinivassn, Meoaber (A).

1. Whether Reporters of local papers may be allowed to see the Judgement ? Tes ; S y;
. 4 \.L;\O -,\\r
2. To be referred to the Reporter or not ? }\j o K ‘

3. Whether their Lordships wish to see the fair copy of the Judgement ? —



/o

JUDGMENT.
i <

" In this anplication, ﬁhe applicant, who is an Officer

of the Indian Foreign Serviee ('IFS'), has challenged rule 8 of .

the IFS (Conduct & Discipline) Rules, 1961, by which a member of

'

- the said service is prohibited from contracting a ma;riage Ji@h a

foreign citizen. The contention of.the applicant is that-this ‘

“

‘rule is discriminétory'against members of the IFS, because ¥R

mambers of other services are not subject to a total prohibition
but have only to obtain the permission of the Government. before

they can contract a marriage mith a foreign citizen. The

applicant, therefore, wants. thls Trlbunal to strike down “that
' ’ h’aa
rule as ‘unconstitutional, AsS.a scquel to this prayer, he/also

\souoht a dlrectlon to the respondents that they should permit
the apullcaﬁt to marry’ the person of hlS ChOlCL. ‘After thia
appllcatlon waS‘flled, the rclavant rulc has been chdnged. as
amended by Notlflcatlon No. 1/Gq/87 dated . 15th January, 1987,
the rule féleuant for our purpose reads thuss

#3(1): No,membaf of the Service shall

contract a marriage with any person other

“than an Indianncitizen without the prier
permission in writing of the Gouerhmdnt." -

In effect therefors, the grievance of the applicant has already

been duly remédied and the discrimination alleged by him against

Officers‘Dthha IFS has been removed. We understand that the

applicant has made an application to the duthorities concerned

~in pursuance of the amended rule 8 for permission to mar;y a

i that . o
Romanian citizen and that/épleC”thﬂ 1s pending for considar a;laﬁa
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. 2, : Shrl g.pP, Kshygbrlya, ppas .1ng on behalf DF Shri

NeS, Mehta, counsel for the respondents, assurcs us that a

decision on the applicant's request for permission to marry

a Romandian éitizen_mill be conveyed by the respondsnt by the

10th of April, 1987.

3. In_view of the above, Ms, Maja Darcowala, learned

counsal for the applicant, seaks permission Eolyithdraw this

applﬁcation.

v

4, ° Permission sought for is granted and the application
. ] ' . ’ . ’ . . -
is dismisswd as having been withdrawn. Parties will beqrftheir

own costse
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